an=

Title: Secretary-General reported a message from Rajya Sabha that Rajya Sabha at its sitting held on the 26th February, 2016 agreed without any
amendment to the Election Laws (Amendment) Bill, 2016 which was passed by the Lok Sabha at its sitting held on the 25th February, 2016.

SECRETARY GENERAL: Madam Speaker, I have to report the following message received from the Secretary General of Rajya Sabha:-

"In accordance with the provisions of rule 127 of the Rules of Procedure and Conduct of Business in the Rajya Sabha, I am directed to
inform the Lok Sabha that the Rajya Sabha at its sitting held on the 26th February, 2016 agreed without any amendment to the Election
Laws (Amendment) Bill, 2016 which was passed by the Lok Sabha at its sitting held on the 25th February, 2016."

CONSTITUTION (SCHEDULED CASTES) ORDER
(AMENDMENT) BILL, 2016

*t05
Title: Introduction of the Constitution (Scheduled Castes ) Order (Amendment) Bill, 2016.

FAlEs sar 3z sty #it (off enaz s stecila) @ aoroflr et oft, 3 gama @ § R ziferer (soRIRET anfrn) smder, 1950 3 aiiz Jielieor war Al RAdRIw
@Y g:enfle as2ar &bl aepifer 91 s

HON. SPEAKER: The question is:

"That leave be granted to introduce a Bill further to amend the Constitution (Scheduled Castes) Order, 1950."

The motion was adopted.

off ez e arscie: § [Adwas gzrenfie a¥ g

12.09 h

(At this stage, Shrimati Ranjit Ranjan Shri K.C. Venugopal and some other hon. Members came and stood on the floor near the Table.)

HON. SPEAKER: Do you want 'Zero Hour'? Please go to your seats. I just do not know what you want. You have to go to your seats.

...(Interruptions)
HON. SPEAKER: I will allow you but you go to your seat. This is not the way. I am sorry.

..(Interruptions)
12.09 A2 hours

(At this stage, Shri P. Nagarajan and some other hon. Members
went back to their seats.)

HON. SPEAKER: I have told all privilege notices are under my consideration. This is not the way. I am sorry. Everybody cannot raise it.
Fofter oft, For amuet oitfer sft 221 ) You do not want to run the House. Please go to your seats.
offercht Fofier a1 (Fuiier) & Forofter sreeret Sft, drer onfeer oft 3

...(Interruptions)
HON. SPEAKER: Please go to your seats.

...(Interruptions)
HON. SPEAKER: Regarding all privilege notices, I have taken your name also. I have taken everybody's name. All privilege notices are there.

...(Interruptions)



HON. SPEAKER: No, I am sorry.
...(Interruptions)
HON. SPEAKER: But you go to your seats. Then only, I will allow you, otherwise not.
...(Interruptions)
HON. SPEAKER: All of you please go to your seats.
...(Interruptions)
HON. SPEAKER: No, do not show me the book. I know. I am sorry. Go to your seats. Nothing will go on record.
...(Interruptions) €] =

THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION AND MINISTER OF PARLIAMENTARY
AFFAIRS (SHRI M. VENKAIAH NAIDU): Madam, you had allowed them yesterday. Yesterday they were given opportunity. He is an aggrieved party.

HON. SPEAKER: T know.
SHRI M. VENKAIAH NAIDU: Madam, you have allowed yesterday. Already, you have taken the names.

HON. SPEAKER: I have already allowed. That is why, I have taken all the names. Shrimati Ranjeet Ranjan's name is also there. The matter is under
my consideration. It is not like that.

...(Interruptions)
HON. SPEAKER: You please go to your seats.
...(Interruptions)
HON. SPEAKER: Yes, Dr. P. Venugopal, do you want to say something?
...(Interruptions)
HON. SPEAKER: No, I am sorry. You go to your seats.
...(Interruptions)
DR. P. VENUGOPAL (TIRUVALLUR): Madam, I have given notice to move an Adjournment Motion regarding a very important issue....(Interruptions)
HON. SPEAKER: Please go to your seats. This is not the way, please.
...(Interruptions)

HON. SPEAKER: Dr. P. Venugopal, do you want to speak or not? This will go on.

...(Interruptions)
DR. P. VENUGOPAL : Madam, the House has to be in order.
HON. SPEAKER: You have made it disorder. Now they are making it.
...(Interruptions)
DR. P. VENUGOPAL: Madam, the House has to be in order.
HON. SPEAKER: Do you want to say or not?
...(Interruptions)

DR. P. VENUGOPAL: Madam, the House has to be in order....(Interruptions)
HON. SPEAKER: The House stands adjourned to meet again at 2 p.m.
12.12 hours

The Lok Sabha then adjourned till Fourteen of the Clock.



14.00h
The Lok Sabha re-assembled at Fourteen of the Clock.
(Hon. Speaker in the Chair)
SUBMISSION BY MEMBER

*t05

Title: Regarding reported disclosure by ED and IT on investments by a firm owned by the son of a former Finance Minister,

HON. SPEAKER: Now, Dr. Venugopal.

DR. P VENUGOPAL (TIRUVALLUR): Hon. Madam, I have given a notice to move an Adjournment Motion regarding a very important matter of huge
investments and real estate acquisitions made by the company owned by the son of the former Union Finance Minister. ...(Interruptions)

Hon. Speaker, I have not mentioned any name. I have just said 'the former Finance Minister'. ...(Interruptions)
HON. SPEAKER: Ok.

DR. P. VENUGOPAL : Madam, enormous new evidences are available with the law-enforcing agencies of India to prove the joint loot by the former
Finance Minister and the former DMK Ministers through the Aircel-Maxis Deal, which is a part of the 2G Spectrum Scam.

Though an avalanche of documents were seized by the officials of the Income Tax Department and the Enforcement Directorate from the premises
of former Finance Minister's son long back, the present Government and its Prime Minster, Shri Narendra Modi's inaction has come as a rude shock
to the nation. The documents with Enforcement Directorate and Income Tax Department proved the huge investments made illegally by the son of
the former Finance Minister in many parts of the world.

The details of involvement of the former Finance Minister's family in the Aircel-Maxis Deal and huge financial gains they obtained through it are lying
with the Government for quite long. But, surprisingly, either the Prime Minister of India is kept in dark about the evidence available with the
Government or he is hesitant to take any action against the looters.

Millions of dollars gained by the family of the former Finance Minister through the DMK orchestrated Aircel-Maxis Scam have been deployed to
acquire huge tracks of farm land, sports facilities, to make investment in real estate and other companies in many countries, including the Great
Britain, South Africa, Malaysia, Sri Lanka and Dubai....( Interruptions)

HON. SPEAKER: Please sit down. Let him complete.

... Interruptions)
HON. SPEAKER: He has not taken any name.

... Interruptions)

DR. P VENUGOPAL: The slow progress in investigation and trial relating to the former Finance Minister and the former DMK Ministers involved
Aircel-Maxis Scam gives an impression that there are forces within the NDA and various agencies of the Government which are trying to dilute the
entire process and thereby help the culprits escape with the loot running into several hundred crores of rupees. ...(Interruptions)

The former Finance Minister facilitated the Malaysian Telecom giant, Maxis to acquire Aircel Telecom forcibly from a Tamil Nadu businessman with
the connivance of the former DMK Telecom Minister through Foreign Investment Promotion Board (FIPB) clearance during the UPA rule.
... Interruptions)

The joint loot of the former Central Ministers had yielded several thousand crores of illegal wealth to the families of these former Ministers and
remain. ...(Interruptions)

Hence, Madam Speaker, we urge the hon. Minister to come and assure the House. ...(Interruptions)



Madam, we want him to assure that the guilty would not be spared and they would be brought to book immediately. ...(Interruptions) We want only
the Prime Minister ...(Interruptions) We want the Prime Minister to come and make a statement in the House. ...(Interruptions)

14.05 hou
(At this stage, Shrimati V. Sathyabama and some other hon. Members
came and stood on the floor near the Table.)

...(Interruptions)

HON. SPEAKER: What is all this? Now, nothing will go on record.
...(Interruptions) €] »

HON. SPEAKER: This is not fair. I have allowed him to speak the whole thing.

... Interruptions)
HON. SPEAKER: No, I am sorry. This is not the way.

...(Interruptions)

*m02

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT AND ENTREPRENEURSHIP AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI RAJIV PRATAP RUDY): Madam Speaker, this issue, which has been raised by them, is agitating the Members and
it is a matter of corruption which has been raised and it had appeared in the media. ...( Interruptions)

Madam, we have assured them that if they move a substantive motion which is agreed to by you, we will be ready to hold any discussion on the
subject. With regard to the point that they are saying that the Government did not act, this matter is also, I believe, if I am not wrong, under the
supervision of the Supreme Court, and the investigations are on. The Government is not there to protect anyone who has done wrong. No one is
above law. ...(Interruptions)

I think, the hon. Members of AIADMK party should agree for a debate on the subject. We are ready to admit it. The Government, the Finance
Minister will certainly come back and respond to that. So, my only appeal to the hon. Members is to go back to their seats because they have been
allowed to raise the matter by your honourable self. I think, this is the request - what we are doing. ...(Interruptions)

There is no question of the NDA Government being not aware or not being active or not taking action. We will do whatever is due under law.
...(Interruptions)

HON. SPEAKER: I have allowed him to raise the matter. Now, you have to go back to your seats.
...(Interruptions)

HON. SPEAKER: It cannot go on like this that you speak also and then, again, you disturb the House. Do not show me any paper. Showing the paper
is nothing.

...(Interruptions)

HON. SPEAKER: I have allowed him to raise the matter.
...(Interruptions)

HON. SPEAKER: I cannot give you justice.

I have given you justice as he has raised the matter. Now, please go to your seats. He has raised the matter and justice has been done.

...(Interruptions)

HON. SPEAKER: Government is ready to respond, but in a proper way, under proper rule, you have to demand for it.
...(Interruptions)

HON. SPEAKER: It is not like that. You are disrupting the House. I am sorry.



MATTE NDER RULE 377

HON. SPEAKER : Now, matters under Rule 377-Shrimati Neelam Sonkar.

*t06

Title: Need to set-up an Akashvani Kendra at Azamgarh, Uttar Pradesh.

offerctt ofterr Heren? (enceisn) & Feroii sreest s@leen, i 3 dfeEide uer @ @e @ gu, 51 ol Y dog, |l of slarar 1941 3t Jep A ¥MEl & grr ardl @t
HAalfEieT @2 Facar ABI DB ARG Yolol el DI B e e, 23l I saca a s2bl Mes a speftor &g} 3 wsca &t ara sxron argdl g ... (=)

srepteraft atidi 3 srdla fparel, sitsraret, ®ic, i @l e a arbl giérn 3 Sisel @1 A3 A9rp ArE 8) petivr &1l 3 o], daer wolarel, $eIole a ul¥dss! < KT
G2 ScIet 3 91 gforn & wadt, Fel, Roamell & 1o #ilew w1 grerd e Fofta @ Jadt ypidt sren 33 &) ... ()

& waon aradt g R agueiell, 2rzan afiz wioren Jar a1 wge A b aic ft yalaer w1 Bog, snsweie st oft smaroranft dog B afden A dfera 3, .. (wwaenor)

e f9tet, e, eplr 3l wen w1 Aa A Wog 261 3) A6 U. IAPIGIRIRIVT UvSe, Agel Apearol, Prach ofermoft e srlean RBis suearr "shaf” & awcht 3) d.
ool elrel gl as seig? aron afvsauz &t ezt amsweg & &) Afdvar g sz Jiare A s aiie e anear of glar 3 521 &ie airey O eR1a) a s yferan @i ReoRia diar
a1 aifest ot firem giey &t Sroran arhl gloren ot G2 0=l B &iey) 6 oft ud Grerwrd ol A ureht; ... (eaenor)

 srezrer Sft B ameear A Agat A amaar wrwR A atier wclt § @y Roanai, ol a speftor Srerer A fEer @ geg B e Revrar B Rre snswrere 3 3ea s wr anarorant Pog,
senfier faven e areagr off,  Rrarer wudl § R sicdl 3ot @) el v "as anaeraft srsmes 2" us smsweg B sorar & "aor H e 3"

3€| (wratrrat)
**07
Title: Need to expedite setting up of Passport Seva Kendra at Udaipur, Rajasthan.

off 3rfer et #fton (IcangR): sidcan, 2 cla 3 &) 3cay2 orenal i 03 waadl, 2016 @ RAder sicuerr o UM Jar Pog, Aileral B Fdipl yarer &t eft, s 3
ffdoor ¥ uz wrlad o 3@ 2, wog Po Ao affiofEl & serftorar B o apft ao g a svaf¥eo e st o & AW B) IeAyR oPR Beer gri [Ride
Fiefera @t urrdd Jar Wag, S U 910 arcel @Y Ul JAar Wog, B Aegrel @ AU w3 e srn &) e A IR A wier o § [ affrefly gemforas a fuenfa anSo
Sirdl @52 cren wes ol dar 3cayz dsrs? ofty & uredld Jar Bog 9 @R Mfds IcAY el B A Slelel @ AUl RN dorarol &t Flen sedl afiz e Bre
4. waron)

FATotoller areargt & off i oner - aropuidenT)

*t08

Title: Need to take welfare measures for cotton farmers in the country.

3i. wroiter Ieif¥en (wdicdi-eliauz): #&icen, A Jcor & AeeEr A Pog, AR DI 26l RIS, Ay ydel, afdrereng nfe SI3 sl 3 sncwscar w2 3¢ oura & el &l
W pita aren arean g St e & st f[Aifga & e & e Serien ager O el Pt arern seflell uz gara onbt ae a1 & it e & gfer =fts Siial ot smor
oft @oribt w1 gam &) F Uy aEIEr A AGTetl A A A BT Wl APt WA arEaT & 5 A so1 il 3 yafera ureulyw geafdrdl o1 I Ten srwRer awIe den
el @t Ferfes Fu 3 RIS 3 ward sd BREY a8 a2 dowe s3Aldcy oI Ieure @2 A AT & IorB! AT G U2 SBUT JUCTERT PRAAMS A Io S ICUIGDI DL
et B fere afdbe fRidpor oft Sucteer e BRI A g U2 My seiizen ol gara a1 8l A de ol ol srsfifde B s Raea frer 218 52131 fozmell @ alzem
1 af¥erzar &t az o oft oidt Sicton uSe, ... (craemer)

*t09

Title: Need to conduct an inquiry into alleged misappropriation of funds under Mid-day meal scheme in Bihar.

offercht 3o ft (PBrase): aremwr Sft, & 2ger @1 ol Rgr & T 3 Awns oo F & 2@ afsrfa & qew oo asdt § e & acal & sufafr o smer
i 3 garm wiia wu A Wodfe Adsron @ gt fAven s 21 8 firena A diz w2 AMamdt Ber 3§ acal Gt sz 6 o 65 sare 640 2, s Tyl 3 smaiwer 6
e 67 gomz 106 acdt @1 R gan ) w@ifder 3t 3 aedl &t 2izen 3 amea 50 samz 53 & weoq et 3 aa 69 gone 106 acdl @1 f&xamen srn &) faseresior i 3
etz 43 gonz 963 acdl @t sterzizen & smfs onwiwer 3 ez 94 gonz 897 aedl @i 2 srn €1 3 8 ez 58 oz 934 acd & sl sn@iser A ot iz 8 emw 71
gomz 428 fewartt seft 3 somt ftamiet 3 e & @t vas Brew &) so1 Brelt B acal 3 amdY 3 Surer uftad gl 3 ug B F) 33 @ A acdl G Affrs xR DY FADT
et acct A aieens oitorer oront &g fieft 2rfer A gzior 3 aformdaart axdt on 2 &) Do & ara & [ ien B &g A VA gerdS amorRl on 28 & s1ai w2 e @1 32 oftar
& aite ez & faora & fére Rien b Fa2 @1 Ferzor St aifer smaveaar &) gy far 3 s aweens aitsior B s a1 2 iforaficrenail @t Jor sme, st siia srerfé 9 aifer



amageres &) # el I e A AIDR A el ool argalt o5 fere i AeenE sisrer disten 3 8 3@ sforafirmal @61 sia &t sme siiw it siftreityel & Raenw wrvard Bt
e ... (o)

*t10
title: Need to set up Kendriya Vidyalayas at Vishnah, Naushera and Poonch in Jammu and Kashmir.

off SpeTer fepoi (S9r) & areast #dican, & U e 3 Arord Aol et Al Sl ud Ficrerr @1 warel 51991 8 B 3lle [Eeton aradr & ool Ferell uz Bodlr fenern
Fiieral &t aifer amagerasan & --

1) Rreetra fren sy,
2) sitdrar forem =it
3) yw fren 4o

ol cffor Faroll uz Yodler Remerr Teton dge siwdl &, aeiifdy aai uz Fenefle eet A1 & aval ygolor w2 38 &) sl amuds sneen A yrefort & s @i U2 Sicg ol Renerr
wiierol &bt Ao @3 .. (cEne)

HON. SPEAKER: Shri Naranbhai Kachhadiya — not present; Shri Prabhubhai Nagarbahi Vasava — not present.

Shri Maheish Girri.

*t11
Title: Need to provide the facility of helipad in East Delhi parliamentary constituency.

off arzor Brit (gdff Recht) : arzer srdicen, focht 5 aht aiqt 6t azg & udf foeeht 3 anaewor aen S sl o aga serer & aen udf Riecft itz axt Recht ¥ da
e ot uz f¥ere ger Connecting channels @ it fas bottle neck @or s &) afg Riseft oft & 3 @ grepferas amuat 8t sme 2 @i amersroft &t e 21 s an faseft oft
wrevragl A5 R b Fe Bed & sme at baft aoft amardt @t Y e ekt smeeh o Ao afd ugaren B v g A ameeer A € s 3 50 o &t smardt B
amer w1 et v ookt @1 Bean ordf 8, aftw Rl sioefeftr amerds ¥ sepRme 3= ot @s amer amu 3t v a3 9162 fowton 8 s wEl v gard argsT At dorren 2 ol &,
uZac] Sof A @il ) ol 3 2xrY gu A2 sz gdf feech 3t ves Eftids wr dren aifér anavers &) Ecfids & sucreeren A e ol don s afe @ yrgpfer anuer anedt & ar
Eeftores g saa el amemoeft 3 ugard s A aar yarer s} arerar rcufer Sid secagui siftedl 5 anaeETer 3 o Y A Srerar wt Sfivay G ez A Sy U i on
&t so1 Rgferper cafepell @) ant: 3 Aqor B et ydf Reeht 3 Scfids Pmfor ¥ fore Brger a2 §... (=)



*t12

Title: Need to set up a hospital with all the modern healthcare facilities in Kairana parliamentary constituency, Uttar Pradesh.

off swar Bis (Svrem) : swagt sdican, forr 4 sdlell 3 Sor B afdretor il 3t Jop @1 sriws yedta a1 &) wstaroll Reeft 3 oft gomdt eor sardt ganfaer gu aen aga ad
sizcan 3 il bt aiter oft g€ 1 elvas sman Syey Darer aft a1 Aot A fdrer gan oty Fawsk el Gt apeey & o1 zenafler 12 w3 senst B B FferT wrazen ordf effy Broft &y
A Riftperenl o1 Rafy wr sepferr ener sorY ge goanfler uRarRt wr 92yy oluvr oft Rsem) st s off siidi 3 Jay w1 gona silspg &) s3> aferer ygfter srer ed Rremadt e
uerell A5 wrur &St Bt Hwn 3 dler gga o1 A A Al aen Fare B Al A R & &g B Daranr, onaredl, e, oigps, sPile 3 aryfere Ffensl A AR vw
aft Rifdseairerr ordl &) ardta el & fore Pt Rifdscamrerll 3 serst avaren isra ol 8 wr 2a1 &) arer: dterdt w1 BBres gy elar aita b ge 3 Smor o wSge §)

rar s A amefs 3 e 3udes sl oft sener uz el angfores yfAumel 3 gafssia Rifscarere 61 afdera samon B sme, mfds ardl cell & sisfls Asi A 38m B 0
AP oIS ... (cratior)

*#13
Title: Need to include Makrana city in Rajasthan under Atal Mission for Rejuvenation and Urban Transformation (AMRUT) Scheme.

off 2o ierdt (omeiiz) & et ardlcen, & riyeET aotofler yerer aidt Sft od aneroflr 9163t Riprr idft @1 sifdeical wean argen Ry Joaior 962t B ferr &q "eand Rt "
e "3 edoron” esron yraw &t 3 J91 B 100 9@t 3 Fad Rt elsron cier ave wrafefiur Riprer wr aret et fven 3) s2ft ywrz adf 2011 6t Sreewen A5 30IE B
A SIGT SeriE= ardl 9163t 3t o1eT U2 fob oror ufud wrf w2 2 &, ast " a@r s " gy &t ortt 3 ... (o)

aiotofler aneeigl #ElGen, 32 ciles 1 8t 3 "arpen " gier Rrayfig Bidt &) wel @ Jeeeas Rea 3 21t acdt goft o1 & va Rrayfng "acmea ' @@ b 2eEaz 3 won
gam &) e oft 2iqut e 9 il w1 urerz a1 ARl 3 Wi an 281 3 g AB & vap DI 918 B, SNE uR sreruRizceren] i srerizean 50 yferer A afrs 8 vd anfifes fdeorar
A e sior sir 8 .. wwaemer)

2101 2011 3 ud 521 9182 3f oeruifermr effy 2011 &t SeELET B uHE sPRURNG @dfl s YaraT wrv & b awaen B Urban Agglomeration bt sroreizzan 2011 af
1.16 ez efty 521 9182 w1 "3y elisron " 3 ety Aef B aifiroiel @Y e Iz B Aot A gomren swer 8 udq @G A 9162 &Y seriwEn el 2011 3 96000 @ @
IWTe AMSToll A Ara2 @2 [ a1 $21 2iaier 3f Jol Jretofler o1ad Reprar wd marer idl sft 3 safepsia eple fsen

amoTofler are=igt aTelaR, At 3muds A ammoroflr aicf Sft 3t s 2 fr Rrayfing gee aw2ion (AsrermrD) Brut 5 scwizr suar 76 28 2 vd 2/ @t et 3R siet 3
gr 81 28 8, 3AHT I Aoror arct ers2 ot 2t 3 et = sy .. (o)

*t14
Title: Need to reduce the rate of mobile SMS sent in Hindi language.

off it adierst (urelt) = ardlaem, st aor gt Alarser ayifer @1 &) &91 ISt Ad9r B G A5 UK v, UL farceded @ $-33sr b Fu 3 dtor wrat F) speftor &g b aiftrsior



elior Sevore Jfden @1 s3I odf o, A anet off wor. LR Hfdur w1 sEAIE Sevole B A A NS SOl arcl AeT A wdl sAeT ot &) Atm oot ft fesamell @t
aiterr el Srorert 301 & fere warww.eA. Hfden w1 TR @ @1 &) varwe. &, oREh a s Soit &t smur 3 Ao Swer &) spefior el & et sa1 Jar w1 IwReT
et s # ordl @2 UK, wRuaer 308 amel el &l 3 & frmen usar 3 ... ()

U3L.EIL UL Hfeen @) B1s @2 AMarser B i Aarsl 3 ol oft s 1 gEiler w6l U uw A6l arst epil 3, Bl v ua e, & $lera aEjEl o amen aiftie gorell usdl
2, forrent R Fure 2 @5 yrds (&l & oleg @) getiol 3 ARl @1 el Bl-3K)a Belol & Bl s H-321aa ol s3IHAE @5 ST &) 302 o & aqefion 8l A =8
S SiTell 309 & b 3l 3 3w wa.ue. . @l Uedrl & fere gl & urd Siiell usdr &, ...(eawrer)

Aot AR AP Ul @ aul A [l O agr Jol o yzna @2 2 &) 4 Y Nod ©f gorpl 3 ok e &) Yl Aquert a el 3 gitrd &t uears o1 amrieer st
fopen ST &) dapt @ oft &St strn @o1 yRieT w0l & Prder IPRI-IRRI W [&E S 33 &) @l gorml 3 of @ls e & werildn el smar ol asel & e Fet &t o gt §)
o EICTRIST)

331 AGal &b AR 3 Aleloll el A siar aid] st 3 aeRi & fr &t s @l @@ dol & @ 1 (&St A1 & UL, & 9o Wl 3NN @Il & Al olcdd
dufsrll @t Prder st w0t St pur B3, @ifts syt gt 3 a2 el @Y Jorht I ST BT I AT A T BA &2 W2 Brer Jb) .. ()

*t15

Title: Need to ensure mandatory 27% reservation in jobs and educational institutions to people belonging to Other Backward Classes in the country
particularly in Maharashtra.

oft oo uciet (sisrer-siifezm) : sidicen, Jor df sl Jifderor Bt arer 340 B s s Rest aof (aid=f) yael B fere anféfe, deifr s aenfire afémr 3) sikd:h,
51 fawst @of B Aarer @ dise rler B sppR 27 Glad anzsmn o swor dor u2 it og FRER A aeivr 3uctar Al 3 sorSxd & 2@ 3 27 Glerdt amsr S B
arasic oft Sor 3 adiaf awmsr B Rre 19 Gadt sneerr 301 A @l Pord gof 8) sa31 aldieh 2nme @ gl s smeior an e ordl ot B art 2w sl @) Aeifdras g
3t Renfeflt o qaor, Sfemser, sl A S yaUI-ue] Jucted WIS A wlH ST U oW AL o1 S0 A Jof UL oA A 81 B Ikt 6 adf A AEwIE B RenfA @
foremfer sererer a1 spft aas Iuere ordf wad o &) 3 uldvrwraEy enxdl RenféRl wr deifre s Sl aifter xR g &) WwoHl siad ¥ uSlealfer it
3r3eUT W1 el ofdl fyen S ) araraee, A arsfirdlel 3@ 3 aidish st @ 6 Glardl anzeior en srenr &) 531 evs Jo1 9 wd s 3 adleft st u3 s & v 3 ad
1931 3 anft aras g1 st 6 Sterewren oidf e A Jarast fAasrar aidl gan 3 sAfen s AcurEREa oS @l & Adf wns o #dmfras it gu Ao I e Faq
sicrerar senfier @b Pog, Wwr gr oltgen A wrfad e & smavamsar 3. ()

*t16
Title: Need to permit picking of stones from Pandai river in Valmiki Nagar parliamentary constituency, Bihar.

off wxehtor i g (areafs orR): sdlGen, Ay Ak &ic) arcolihl or B Yxis slonnst B oo e dsg oidt 3 urerz gotol @i @i el ©f wrel A dog 3, Brad
@Rl AE B Foil ellol sl B ol w2 &) Ioib Aol AsEn I AR Irucol A 31 F) AST AsieA B GRI B A Ucer goll SIIE 3 UG Urery ofurel 3 oifeli & g
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*t17

title: Need to provide clean drinking water to residents of Haridwar in Uttarakhand.
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*t18

Title: Need to improve the condition of post office buildings as well as appointment of adequate postal staff in Bardoli parliamentary constituency,
Gujarat.
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*t19

Title: Need to provide a special financial package to Kerala for providing basic amenities to pilgrims visting Sabarimala temple in the State.

SHRI KODIKUNNIL SURESH (MAVELIKKARA): Hon. Speaker, Chengannur Municipality in Kerala with 27 Wards and more than 30,000 population is
the gateway to Sabarimala. Even though the population of Chengannur is 30,000, during Sabarimala pilgrimage season three crore Pilgrims visit
Sabarimala using Chengannur as their transit point. The Chengannur Municipality is struggling to provide basic amenities for the pilgrims during their
visit. The Municipality requires huge infrastructure facilities to cater to the requirements of the pilgrims viz. drinking water facilities, drainage
system, toilets, bathing places, waste disposal system, upgradation of taluk hospital, providing adequate light and electricity, dormitories and Yatri
niwas etc. for short stay of the pilgrims. The devotees used to take bath at Pamba River where proper lighting and bathing ghats need to be
constructed. Chengannur Mahadeva temple has a pond which also needs to be renovated with the ghats. In order to provide basic amenities to the
visiting pilgrims to Sabarimala, a special package of Rs. 250 Crore may be sanctioned to Chengannur Municipality by the Ministry of Urban
Development, Government of India.

*t20

title: Need to set up the proposed National Institute of Medicinal Plants in Thiruvananthapuram in Kerala.

DR. SHASHI THAROOR (THIRUVANANTHAPURAM): Hon. Speaker, Kerala is known for its traditional knowledge of Ayurveda and related practices
involving medicinal plants and herbs.

Kerala is the cradle of Ayurveda in India and it was in recognition of this potential that the Ministry of AYUSH is considering the establishment
of the National Institute of Medicinal Plants in Kerala.

This institute is intended to be in pursuance of the Government's 'Vision for Ayurveda 2020' proposal. The institute should ideally be located in
Thiruvananthapuram, the State Capital of Kerala, which also hosts the famous Government Ayurveda College.

The State Medicinal Plant Board of the Government of Kerala has already submitted a detailed Project Report on the proposed institute, for
the Government's review.

I urge you to approve the report and release the initial amount of Rs. 50 lakh for establishing the National Institute of Medicinal Plants in
Thiruvananthapuram.

HON. SPEAKER: Smt. R.Vanaroja &€} Not present
Shri S.R. Vjayakumar &€| Not present
Shri Dinesh Trivedi --- Not present

Shri Sultan Ahmed --- Not present



*t21

Title: Need to release the backlog amount of Central Assistance under post-matric scholarship scheme to Government of Odisha.

SHRI NAGENDRA KUMAR PRADHAN (SAMBALPUR): As you are aware that Odisha Government has been offering highest priority to education of
weaker section of society particularly SC/ST students. I would draw your kind attention to the issue that Central assistance released from Tribal
welfare Ministry towards Post-Matric scholarship to SC students has been grossly inadequate since 2014-2015. This has created significant arrears
received from the said Ministry and progressive outstanding dues amount to Rs. 121.17 crores in 2014-15.

Since huge gap in receipt of central assistance against the actual requirement is not only putting the economically poor SC students to
hardship but also posing serious challenges to state Government in managing the grievances to helpless students.

In order to ensure that the arrears of SC students do not affect them, the State Government has incurred the expenditure out of their own
budget provision for 2015-16 to meet the arrears claim of 2014-15. One can understand how much the state government is concerned with the
problems of SC students.

Hence, I urge upon the Central Government to release the backlog amount under the post-matric scholarship scheme to Government of
QOdisha.

*t22

Title: Need to review the inclusion of 'Sindh' in the National Anthem of India and make suitable amendments.
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*t23

Title: Need to procure maize at MSP from the farmers of Telangana.

SHRI CH. MALLA REDDY (MALKAJGIRI): Madam Speaker today I wish to raise one very important issue related to the plight of the farmers in of
Telangana. In Telangana, the farmers are facing a lot of difficulties and they have been hurt very badly due to poor yield and procurement. In
Telangana farming is not very diverse. Maize is grown by the farmers in close to 80% of the cultivable area in the State. Government of India
pracures many crops like paddy by giving Minimum Support Price, but Telangana farmers mostly produce coarse grains like Maize due to poor
condition of rainfall and soil. Maize is a staple food of Telangana and it is also a feed for cattle and an important component of the starch industry.
Majority of these farmers are extremely poor and own very little land. I request the government to initiate procurement of Maize from these farmers
at MSP.

*t24

Title: Need to fix tariff in Indian Rupees for Indian citizens who use the services of luxury train Maharajas' Express.

SHRI A.P. JITHENDER REDDY (MAHABUBNAGAR): There is a need to fix the tariff for the famous tourist luxury train Maharajas' Express in Indian
Rupees for the benefit of Indian citizens.



The Maharajas' Express, India's finest and most expensive luxury train, is the winner of the World's Leading Luxury Train award between 2012
and 2015.

It runs 5 different tours, namely: Indian Splendor; Heritage of India; Treasures of India; Gems of India; and Indian Panorama, with fares
published only in US Dollars, ranging from $ 2,910 to $ 23,700.

Due to the fluctuating rate of exchange of the dollar against rupee, there is no fixed tariff available for Indian tourists who use this service. It
is a barrier for those interested in enjoying this luxury travel experience.

Therefore, I strongly urge the Government to correct this anomaly of Indian Railways charging Indian citizens, for a Journey in India, in US
Dollars. It is long overdue to offer prices in Indian Rupees to Indian Citizens, while retaining US Dollars for foreign tourists.

*25
Title: Need to set up a steel plant in YSR district of Andhra Pradesh.

SHRI Y.S. AVINASH REDDY (KADAPA): I would like to draw the attention of the hon. Speaker with regard to promise made on the floor of the
august House with regard to establishment of Steel Plant in YSR District of Andhra Pradesh.

Madam, Andhra Pradesh Reorganisation Bill 2014 in its 13th Schedule clearly mentioned the establishment of a steel plant in YSR District.
Subsequently, a team comprising of six officials from SAIL had surveyed in different places of YSR District in June, 2014 itself. As a local MP, I have
also participated in the Survey.

HON. SPEAKER: Hon. Member, you have to read only what is written in the text.

SHRI Y.S. AVINASH REDDY: The SAIL has submitted a report to the Steel Ministry for taking necessary action. I have written four letters on
4.2.2015, 5.5.2015 and recently on 2.11.2015 and 17.12.2015 to the hon. Steel Minister to expedite the matter.

I have received a reply from the hon. Steel Minister dated 25.2.2016 informing me that this is referred to a Task Force comprising of State and
Central Government officials, to deliberate the matter further The people of the Rayalaseema strongly believe that if the Government of India gives
necessary incentives, then, SAIL will set up steel plant in YSR District immediately. Nearly two years have passed so far but no progress has been
made in this matter. The people of the Rayalaseema Region™ are eagerly waiting for establishment of the steel plant in this backward area which
will entail considerable infrastructure and economic development along with employment generation.

In view of the above, through you, I urge upon the hon. Minister of Steel to look into the matter and initiate setting up of integrated steel plant
at the earliest in the YSR District of Andhra Pradesh which will be a boon to the people of the backward Rayalaseema Region. °

*t26

Title: Need to fix the grant amount of Indira Awas Yojana according to the construction cost of a region.

SHRI PK. BIJU (ALATHUR): Madam, Speaker, i n India out of the estimated 200 million families, approximately 65 to 70 million families do not have
adequate housing facilities. The Central Government has been implementing Indira Awas Yojana (IAY) as part of the enabling approach to shelter
for all, taking cognizance of the fact that rural housing is one of the major anti-poverty measures for the marginalised. It envisages provision of
shelter to millions of rural families belonging to SCs/STs and those who are below poverty line (BPL). But it is sad to say that IAY is way off the mark
of its target. Insufficient grant (Rs 2 lakh per family) and flouting of norms have eclipsed the high outcome figures. Even as the Government has met
the quantitative targets under IAY, its performance on other parameters is not so creditable. The grant of rupees 2 lakh is a paltry sum consider ing
the cost of the building materials.

For example, in a State like Kerala, a truck load of sand costs more than Rs.30,000 and a truck load of stone costs around Rs. 8000. In Kerala
it is impossible to complete the construction with a meagre amount of Rs. 2 lakh. Further,” * the grant amount is given in four instalments depending
upon the progress of construction. This has forced beneficiaries to give away the construction halfway. Many others, who completed the construction
by arranging money from local moneylenders or banks, are facing eviction from their homes due to non-repayment of loan. In some cases, since the
amount is insufficient, many poor people are reluctant to take the grant. I urge upon the Government to take urgent measures to fix the grant
amount according to the regional cost of its building and conduct a thorough enquiry into flouting of norms under IAY.

*t27



Title: Need to ban the manufacturing and sale of flavoured betel nut in the country.

SHRIMATI SUPRIYA SULE (BARAMATI): Madam, Speaker, I would like to draw the attention of the Government towards the use of flavoured and
scented supari especially among the children and youth. In 2004, the World Health Organization had classified areca or betel nut as carcinogenic to
humans even without addition of tobacco to it. As per the International Agency for Research on Cancer and World Health Organization monograph,
supari (areca nut or betel nut) causes dependence syndrome, cancer, heart disease, diabetes, blood pressure, obesity, reproductive health disorder.
Supari is made more attractive for a wider section of the population, including kids, by flavouring and scenting it or by mixing additives to it. It is
available practically everywhere and is also sold in ready-to-chew pouches called Pan Masala, as a mixture of many flavours whose primary base is
arecanut crushed into small pieces. Maharashtra has taken first steps in prohibiting arecanut which is flavoured, scented or mixed with additives. I
would request the Government to ban the manufacturing/sale and distribution of flavoured/scented supariin all the States to reduce the

menace of this disease and save our youth.

*t28

Title: Need to set up BSNL mobile towers in Naxal affected districts of Bihar.
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*29
Title: Need to run Mahuva-Surat Express on daily basis and extend its services upto Mumbai.
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HON. SPEAKER: I am again requesting all of you, please go back to your seats.

...(Interruptions)
HON. SPEAKER: What is your point? There is nothing.

...(Interruptions)
HON. SPEAKER: Please go back to your seats.

...(Interruptions)

HON. SPEAKER: I have allowed your leader to raise the matter. This is not proper.
...(Interruptions)

HON. SPEAKER: We have to start the discussion on the Motion of Thanks on the President's Address. Please go back to your seats.

...(Interruptions)
HON. SPEAKER: This is not fair.

...(Interruptions)
HON. SPEAKER: Please go to your seats.

...(Interruptions)

HON. SPEAKER: The House stands adjourned to meet tomorrow, the 2"d March, 2016 at 11.00 a.m.



14.49 hours

The Lok Sabha then adjourned till Eleven of the Clock

on Wednesday, March 2, 2016/Phalguna 12, 1937 (Saka).
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